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STATUS REPORT
Original Application No. 316 of 2021

In the matter of:
Pramod Kumar Sharma ... Applicant
Versus
Uttarakhand Environment Protection .............. Respondent

and Pollution Control Board

L. BACKGROUND

1. The Hon’ble National Green Tribunal in the matter of Original
Application No. 316/2021 Pramod Kumar Sharma Vs
Uttarakhand Pollution Control Board issued following directions
on dated 03.12.2021:

“THO3 o XXX s % o SO xxx

4. In view of above, let the State PCB verify the factual position
and take remedial action, following due process of law. A factual
and action taken report be filed within two months by email at
judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF.

2. Pursuant to the compliance of order passed by the Hon’ble NGT,
inspection of the site was carried out by the officials of Regional
Office, Roorkee of this Board on dated 21.10.2021 and 21.12.2021.
Based on the field observations, Action Taken Report was
submitted on dated 31.03.2022 to the Hon'ble NGT for
consideration.

3. The Hon’ble NGT considered the Action Taken Report dated
31.03.2022 submitted by the Respondent Board and issued
following order on 13.04.2022:
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II.
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5. Inview of above, let the Member Secretary, State PCB remain
present by V.C. and explain the circumstances for such lapse on
the next date.

PRESENT STATUS

- That, in continuation of directions dated 18.02.2022 issued by the

Uttarakhand Pollution Control Board under section 31 (A) of the
Water (Prevention and Control of Pollution) Act, 1974 and
section-33(A) of the Air (Prevention and Control of Pollution)
Act, 1981, the officials of Regional Office, Roorkee (Haridwar)
carried out inspection of the Unit and observed that the occupier
of M/S Surendra Motors, Plot No. 3, Shubham Colony, Kankhal,
Haridwar has neither complied with directions of the Board nor
submitted reply thereof.

. That, based on the observations of Regional Office, closure

direction under section 31(A) of the Water (Prevention and
Control of Pollution) Act, 1974 and section-33(A) of the Air
(Prevention and Control of Pollution) Act, 1981 was issued to
M/S Surendra Motors, Plot No. 3, Shubham Colony, Kankhal,
Haridwar and concerned authority was directed to discontinue
power supply of the Unit. Copy of Closure direction issued on
29.04.2022 is enclosed as Annexure-1.

. That, in compliance of direction issued by the Respondent

Board, the Uttarakhand Power Corporation Ltd., has
disconnected the power supply of M/S Surendra Motors, Plot
No. 3, Shubham Colony, Kankhal, Haridwar. Copy of letter
issued by the Executive Engineer, Uttarakhand Power
Corporation Ltd., Electricity Distribution Division Jwalapur,
Haridwar is enclosed as Annexure-2.

. That, the Respondent Board has already requested to the District

Magistrate, Haridwar for recovery of Environmental
Compensation imposed by the Respondent Board under Land-
Revenue process vide this office letter dated 18.02.2022. Copy of
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letter communicated to District Magistrate, Haridwar is enclosed
as Annexure-3.

I[II. CONCLUSION

It is evident from above that the Uttarakhand Pollution Control
Board has undertaken necessary action in term of imposition of
an environmental compensation and issuance of closure
direction and restrain the operation of said automobile
servicing station, in accordance of law.

Since, the occupier has not submitted environmental
compensation, therefore, request has been made to the
concerned District Magistrate for recovery of environmental
compensation under Land-Revenue process.
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Uttarakhand Pollution Control Board
N “Gaura Devi Paryavaran Bhawan”
468, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Weh  www ueppch uk rov.in [-mall myukpeh®yahan com

UKPCB/HO/Con/S 43412022/ § | o Date: J'| 042022

Speed Post

To, :
M/s Surendra Motors, 2 3%
Plot No.-03, ) § 3
Shubham Vihar Colony, Pq(C ¢ [26 22

Kankhal, Distt- Haridwar.

Directions under Section-33(A) of the Water (Prevention and Control of Pollution) Act.
1974 and Section-31(A) of the Aj

r (Prevention and Control of Pollution) Act, 1981.

WHEREAS, the Central Government has made the Water (Prevention and Control of

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; and vide
provisions of these Acts €very water/air polluting industry/unit/operation/processes is required to
obtain consent to establish and consent to operate from the State Pollution Control Board;
and

WHEREAS, as per Section-21 of the
Section-25 of the Water (Preventio

industry plant, operation or process, or any treatment and
disposal system or any extension or addition thereto, which is likely to discharge sewage or

trade effluent into a stream or well or SEwer or on land; to obtain prior Consent from the Board;
and

. have been specified under th=
it is mandatory to every industries, operations or
processes to keep their effluent quality within the specified norms; and

WHEREAS, in compliance of the order issued by Hon'ble NGT in the matter of OA no -
316/2021, Pramod Kumar Sharma Vs Uttarakhand Pollution Control Board on dated
03.12.2021, inspection of the Unit was carried out by the officials of Regional Office, Roorkaa of

this Board in presence of Unit's owner Shri Surendra Kumar on dated 21.12.2021 and mads
following observations -

1. During inspection, Unit found in operation. "T\

2. Unit was issued direction by the Board vide its letter no. UKPCB/HO/Con'S-434
dated 22.12.2020 to deposit Rs 3,88,500/- as Environment com
Unit has not deposited the same amount in the Board.

3. Unit has not applied for consent of the Board and is in operation without consent to e
operate of the Board.

WHEREAS, in view of the above observations, a show cause notice was issued to the Unt YW

’
under Air (Prevention and Control of Pollution) Act, 1981 and Water (Prevention and Control of J'l,

Pollution) Act, 1974 vide this office letter no. UKPCB/HO/Con/S-434/2022/1 16 dated 18.02 2022
and

12021/43
Peénsation. but yet now -‘\

WHERE_AS. in compliance of the show cause notice, inspection of the Uit was carried out by ']
the ofﬁmal_s of Regional Office, Roorkee of thig Board on dated 20-04-2022 in presence of Unit's {
owner Shri Surendra Kumar and made following obsarvations -

1. During inspection, workshop found in o
is being done in the workshaop.
2. Unit has not obtained consent from the Board and not even applied for lhe consent
3. Unit has not depasited the amnunt of Rs 3,83 ,500/- as Environnent compersation
imposed on the Unil vide Boaid's leller ~a1ad 22 12 2020
. Jnit s not complying the directions

peration. Servicing and repainng of vehicles

f<hew cause notice issued by the Boarg
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i hat the Unit has violated the Provision, =
_ ; above observations t : ns
Al (SPUC%nIIi:ne::: rg;r:tTo:h:f Poflution) Act, 1361 and Water (Prevention and Congrg; %
Air (Prev

Pollution) Act, 1974 as amended thereafter; and

d under Section 33(A) of Water
i ercise of the power conferre .
Npowv;':;r:f:;z. c':nt::l of Pollution) Act- 1974 and Sectipn 31(A) of Air ;Pren;e?tron ;nd
(Corztrol of Pollution) Act- 1981 as amended from time to (lme, M/s Surendr:l C(l) o:;s:j lot
No.-03, Shubham Vihar Colony, Kankhal, Distt- Haridwar is hereby directed to Close down
your Unit/process with immediate effect.

(S.P. Subudhi)
Member Secretary

Ref: UKPCB/HO/Con/S-434/2022/ a Dehradun, 29. 04.2022

SPEED POST
To,

Managing Director,

Uttarakhand Power Corporation Ltd.,,
Urja Bhawan, Kanwali Road,
Dehradun (Uttarakhand).

Directions under Section 31

(A) of Air (Prevention and Control of Pollution) Act- 1981 and
Section 33(A) of Water (Pre

vention and Control of Pollution) Act- 1974

WHEREAS, it is evident from the above observations that the Unit is violating the provisions of
the Section 25 of the Water (Prevention and Control of Pollution), Act-1974 and Section 21
of the Air (Prevention and Control of Pollution), Act-1981: and

pPowers conferred under Section-25 of the Water

concerned officials of UPCL for discontinuing the Power supply of the Unit wi
and intimate to this office on priority.

Copy to -

1. District Magistrate. Haridwar for info
%egional Officer (l/c), UKPCB, Re

the direction for strict compliance of t
3. Guard File.

rmation and arrange to seal the Unit pleass.
gional Office, Roorkee, Distt- Haridwar with
he closure order ang to seal the Upyt
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OFFICE OF THE EXECUTIVE ENGINEER

Uttarakhand

and Power Corporation Ltd. ITIEUS YT HRARYA feio
(A Gm‘n‘. Of Uttarakhand Undertaking) (SaN@YE WER 1 Juww)
Electricity Distribution Division Jwalapur, frga Raw ave s
Haridwar - 249402, bl ol ol RGN — 240402,
Phone No. - 9412073716 — .

Ho — 9412073716
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